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1.0 PREAMBLE  

Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed an 

order in the matter of Dashrath Singh Parihar V/s State of Madhya Prades [O.A. 

No. 462 of 2021] on 28th January, 2022 regarding illegal stone mining in forest 

area of Mohangarh, Khairona Beet, Forest Division of Distt. Shivpuri, Madhya 

Pradesh based on Grievance in the application filed by the applicant Mr. 

Dashrath Singh Parihar.  

 

2.0 CONSTITUTION OF FIVE MEMBER COMMITTEE 

The hon’ble NGT vide order dated 28th January, 2022 asked for factual position 

in the matter through a joint committee of State PCB, Mines and Geological 

Department, State of Madhya Pradesh, Regional Office of MoEF&CC at 

Bhopal, DFO-Shivpuri (Madhya Pradesh) and District Magistrate- Shivpuri 

(Madhya Pradesh) to look into the grievance in this application. 

 

The order states that-“The State PCB will be the Nodal agency for coordination 

and compliance. The joint Committee may meet within one month and 

undertake site visit and look into the grievance of the applicant. Factual and 

action taken report may be furnished within three months before the Ld. 

Registrar, General, National Green Tribunal, Principal Bench at New Delhi.”  

 

3.0 MEMBERS OF THE COMMITTEE: 

In compliance to the order of the Hon’ble NGT, five member committee 

constituted with following members-  

01 Smt. Meena Kumari Mishra, IFS 
 DFO Shivpuri 

Member 

02 Shri Ganesh Jaiswal, Deputy Collector  
Representative of collector Shivpuri 

Member 

03 Shri Anoop Mishra, Deputy Director 
Geology and Mining Sub office Gwalior 

Member 

04 Shri Vishwa bandhu Meena,  
Scientist ‘C’ , MoEF& CC,Regional Office, Bhopal 

Member 

05 Shri D. V. S. Jatav,  
Regional Officer, MPPCB, Vijaypur- Guna  

Member and 
Nodal Officer 
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4.0 APPROACH 

The committee adopted following approach:

1. Meeting among the members and meeting/information sharing of 

concerned departments i.e. Forest department

2. Site and surrounding visits 

3. Grievance hearing of applicant during the visit

4. Report preparation b
 

5.0  LOCATION 

 

The committee adopted following approach:- 

Meeting among the members and meeting/information sharing of 

rtments i.e. Forest department. 

Site and surrounding visits  

Grievance hearing of applicant during the visit 

Report preparation based on the above   

Meeting among the members and meeting/information sharing of 
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6.0 ISSUES RAISED BY THE APPLICANT 

A. Illegal Flag stone mining is carried out in forest area of Sub range of 

Mohangadh, Khairona Beat, Forest Division of Distt. Shivpuri in 

Madhya Pradesh. Forest division itself is unable to prevent such 

mining in Reserve Forest area causing damage to environment. 

B. 2000 trees have been rooted out along with tree stem by the mining 

mafia. 

 

 

7.0 OBSERVATIONS OF THE COMMITTEE 

The committee visited the location on 28.02.2022 to find the factual 

status of the grievances along with the applicant. Various locations were 

inspected  

(a) Location 1- Ar jungawan beat compar tment no. 60, near  the temple  
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It is observed that mining in the above said location has been undertaken in the 

past. There are three small pits generated due to the mining. The complainant 

informs that illegal mining has been stopped since monsoon -2021. The 

complainant further added that the mining operation in the forest area was 

stopped due to the news publication regarding illegal mining. 

 

(b) Location 2- Khairona beat compar tment no. RF 53,  

 

 

 

At the above location it was noted that mining has been undertaken and over 

burden was found near the location. It was informed that plantation was done 

around 3 years ago at the said location. Rain water has accumulated in the pit 

due to the illegal mining.  
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The complainant stated that trees with roots & plant stem have been removed 

from the area. The committee observed that there are some tree/ Plant remains 

like Root and branches were fell near the location. However, the no. of trees i.e. 

2000 Nos. as claimed by the complainant could not be verified. 

 

(c) Location 3- Plantation location (Chamarhar)  

 

 

The committee visited the location where the plantation was done by the forest 

department. It is observed that the mining operation was undertaken at a 

location within the plantation boundary area. It was informed by the forest 
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department that the plantation was undertaken for the gap filling in the area. The 

plants like sheesham and kher plants were planted. The plantation was done 

around 3 years ago.  

 

(d) Location 4- RF-56 &  RF 57 (Ar jungawan- Khairona)    
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At this location the committee observed that illegal mining has been undertaken 

on big scale & Flagstone has been left at the location. Some of the over burden 

is found dumped in nearby area. The complainant informed that the mining 

dump is lying there since rainy season. 

 

During the visit, a local resident Shri Dalveer Gurjar Vill majhera, Teh.& Distt. 

Shivpuri informed that the illegal mining operation was undertaken by the local 

4 villages (Arjungawan, Mohangarh, Khairona, Majhera).    

         

8.0 ILLEGAL MINING PROGRESS OF LAST 10 YEARS: 

The committee analyzed the google imagery and found out that the illegal 

mining operation was running from past many years. However, the illegal 

mining activities has increased in the recent years. The time elapse google 

imagery is enclosed at the annexure-3. 

       

9.0 IMPACT OF THE ILLEGAL MINING: 

(a) Due to the mining operations the over burden is found to be lying here & 

there. 

 

 

 

 

10



(b)  Rain water was found accumulated in the mining pits. 

 

 

(c)  The plantation is said to be destroyed in those areas where the mining was 

undertaken. 
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